
THE NORTH-EASTERN AREAS (REORGANISATION) AMENDMENT
BILL, 2011

A

BILL

further to amend the North-Eastern Areas (Reorganisation) Act, 1971.

BE it enacted by Parliament in the Sixty-second Year of the Republic of India as follows:—

1. (1) This Act may be called the North-Eastern Areas (Reorganisation) Amendment
Act, 2011.

(2) It shall come into force on such date as the Central Government may, by notification
in the Official Gazette, appoint.

2. In section 61 of the North-Eastern Areas (Reorganisation) Act, 1971, for sub-section
(3), the following sub-sections shall be substituted, namely:—

"(3) On and from the date of commencement of the North-Eastern Areas
(Reorganisation) Amendment Act, 2011, there shall be constituted each for the State of
Manipur and for the State of Tripura a separate cadre of the Indian Administrative
Service, a separate cadre of the Indian Police Service and a separate cadre of the Indian
Forest Service.
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(3A) The initial strength and composition of the State cadres referred to in
sub-section (1) shall be such as the Central Government may, by order, determine
before the date of commencement of the North-Eastern Areas (Reorganisation)
Amendment Act, 2011.

(3B) The members of each of the said services borne on the joint cadre for the
States of Manipur and Tripura in each category of the All-India Services immediately
before the commencement of the North-Eastern Areas (Reorganisation) Amendment
Act, 2011 shall be allocated to the State cadres of the same service constituted under
sub-section (1) in such manner and with effect from such date or dates as the Central
Government may, by order, specify.

(3C) Nothing in this section shall be deemed to affect the operation, on or after
the commencement of the North-Eastern Areas (Reorganisation) Amendment Act,
2011, of the All-India Services Act, 1951, or the rules and regulations made  thereunder.". 61 of 1951.
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STATEMENT OF OBJECTS  AND  REASONS

The North-Eastern Areas (Reorganisation) Act, 1971 was enacted with a view to
providing for the establishment of the States of Manipur and Tripura and also for the formation
of the State of Meghalaya and for matters connected therewith.

2. Section 61 of the aforesaid Act contains provisions relating to the All-India Services.
Sub-section (3) of the said section provides for the constitution of a joint cadre each of the
Indian Administrative Service, the Indian Police Service and the Indian Forest Service for the
States of Manipur and Tripura. The law relating to recruitment and conditions of service of
persons appointed to the All-India Services is contained in the All-India Services Act, 1951
and the rules and regulations made thereunder.

3. At present, there is a joint cadre of the All-India Services for the States of Manipur
and Tripura.  The demand for bifurcation of the joint Manipur and Tripura cadre in respect of
each of the aforesaid Services was initially raised by the then Chief Minister of Tripura in the
year 2004.  The issue was discussed in several review meetings.  A meeting of the Cadre
Controlling Authorities of the All-India Services, namely, the Department of Personnel and
Training, the Ministry of Home Affairs and the Ministry of Environment and Forests was
convened on the 12th January, 2009 wherein it was recommended to split  the joint Manipur
and Tripura All-India Service Cadres into two independent State cadres. The proposal for
splitting  the joint Manipur and Tripura cadre of the All-India Services was considered by the
Central Government after consultation with the stakeholders.

4. Accordingly, it is proposed to amend section 61 of the North-Eastern Areas
(Reorganisation) Act, 1971 relating to All-India Services to give effect to the said proposal.

5. The Bill seeks to achieve the above objects.

NEW DELHI;  P. CHIDAMBARAM.

The 21st November, 2011.
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FINANCIAL MEMORANDUM

Clause 2 of the Bill seeks to amend section 61 of the North-Eastern Areas
(Reorganisation) Act, 1971 so as to constitute separate cadres of certain All-India Services,
namely, the Indian Administrative Service, the Indian Police Service and the Indian Forest
Service for the States of Manipur and Tripura respectively, by splitting up of the existing
joint cadre for the said States.  The expenditure on these Services would be borne by the
respective State Governments and hence no separate expenditure from the Consolidated
Fund of India, both recurring and non-recurring, is involved.
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ANNEXURE

EXTRACT FROM THE NORTH-EASTERN AREAS (REORGANISATION) ACT, 1971

(81 OF  1971)

* * * * *

PART  VIII

PROVISIONS AS TO SERVICES

61. (1) * * * * *

(3) On and from the appointed day, there shall be constituted for the States of Manipur
and Tripura a joint cadre of the Indian Administrative Service, a joint cadre of the Indian
Police Service and a joint cadre of the Indian Forest Service.

* * * * *

Provisions
relating to All-
India Services.
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LOK  SABHA

————

A

BILL

further to amend the North-Eastern Areas (Reorganisation) Act, 1971.

————

(Shri  P. Chidambaram, Minister of Home Affairs)

GMGIPMRND—2732LS(S3)—28-11-2011.


